CENTRAL ADMINISTRATIVE TRIBUNAL
PRINCIPAL BENCH, NEW DELHI

0.A.NO. 681/2002
Wednesday, this the 13th day of March, 2002

Hon’ble Shri Justice Ashok Agarwal, Chairman
Hon’ble Shri $.A.T. Rizvi, Member (A)

1. shri Ram Pal Singh

s/0 Shri Budha Ram

fged about 47 years

RAD 1120, Janta Flats

G.T.B. Enclave, MNand Nagri

Delhi~93

fhWorking as Inspector under

commissioner of Income Tax, Delhi-vIII

G.R. Building, Mew Delhi)

LLApplicant

(By Advocate: Shri R.N.Singh)

Versus

1. Chief Commissioner of Income Tax
Central Revenus Buillding
Indraprastha Estate
New Delhi-2

M3

Commissioner of Income Tax, Delhi-IV
Office of Chief Commissioner of Incoms T
Central Revenue Building

Indraprastha Estate )

pew Delhi-2

3. Central Board of Direct Tawss
North Block
Mew Delhi-1
{Throughs: The Chairman)

4. Union of India
Ministry of Finance
Department of Revenusa
Horth Blook ’
Mew Delhi—1
{Through the Secretary)

. «Respondents

O R DE R (ORALD

Shri _Justice Ashok aAgarwal =~

fpplicant had been promoted from the post of
Senior Tax mssistant to the post of Inspector of Income
Tax by an order passed on  27.11.2001 (pags L.
Gforesaid promotion was passed after his having been

found eligible for promotion by an order passed on

D

28.11.2000 (page~50) anhd after he was considered by a

1




(2]

duly constituted ORPC. On being promoted, he has been

placed in the pay scale of Inspector of Income Tax by an

order passed on 7.1.2002 (page~74). However, by an order

passed on 1.2.2002 (page~17), aforesaid promotion order
hWas beewn

has been reascended and he sewght—te—ke= reverted back to

the post of senior Tax Assistant. Aforesaid order of

1.2.2002 is impugned by the applicaht by instituting the

present 0a. Aforesald impugned order assigns no reasons
for reascending the order of promotion and reverting him
back. The same has been passed without putting the
applicant to notice and without offering him an
apportunity of being heard. aAforesaid order, we find,
which has civil consequences against the applicant, has
&;;ﬁjzmrga T
besn issued in flagrant e principles of natural
justiﬁa. The same, in our view, is liable to be quashsad
and set aside at this stage itself even without issue of
notices. We order accordingly. Aaforesaid order of

1.2.2002 is quashed and set aside.

2. Present 0/ is allowed in the aforestated terms.

It goes without saving that it will be open to the
respondants, if so advised, to put the applicant to
notice giving him an opportunity of being heard and
theraafter pass a reasconed and a speaking order in
respect of rewvarsion éf the applicant.
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(8.A.T. Rizvi)
Member (A)
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